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No. Dir (F&VP)/43/CAC/FSSAI/09 — Vol - 1l
Food Safety and Standards Authority of India
Ministry of Health & Family Welfare, Govt. of India

3rd & 4th Floor, FDA Bhawan, Kotla Road,

New Delhi-110002

Date: 10™ January, 2012

MEETING NOTICE

Subject: Sixth Meeting of Central Advisory Committee of FSSAI on 18" January,
2012 (Wednesday) — reg.

This is in continuation to our earlier letter of even number dated 02.01.2012 on
the above mentioned subject, the undersigned is directed to inform that the sixth
meeting of the Central Advisory Committee (CAC) is scheduled to be held on 18"
January, 2012 (Wednesday) at 10:30 AM, Shangri-La’s Eros Hotel, 19 Ashoka Road,
Connaught Place, New Delhi — 110001. Detailed programme schedule for the meeting
is available on FSSAI's website at www.fssai.gov.in.

You are requested to kindly make it convenient to attend the meeting. A line in
confirmation to your availability for the meeting to the undersigned or Sh. Gaurav
Saksena, Junior Inspecting Officer, (Tele: 011- 23231681, Email: g.saksena@
rediffmail.com) will be highly appreciated.

Sd/-
(Dr. D.S. Yadav)
Deputy Director (Tech.)
Tele: 011-23231681
Fax: 011-23220994
E-mail: dsyadav@fssai.gov.in
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No. Dir (F&VP)/43/CAC/FSSAI/09 — Vol - 1l
Food Safety and Standards Authority of India
Ministry of Health & Family Welfare, Govt. of India

3rd & 4th Floor, FDA Bhawan, Kotla Road,

New Delhi-110002

Dated: 2™ January, 2012

MEETING NOTICE

Subject: Sixth Meeting of Central Advisory Committee of FSSAI on 18" January,
2012 (Wednesday) — reg.

The undersigned is directed to refer the subject cited above and to say that sixth
meeting of the Central Advisory Committee (CAC) is scheduled to be held on 18"
January, 2012 (Wednesday) under the chairmanship of Shri V.N.Gaur, Chief
Executive Officer, FSSAI and Additional Secretary to Government of India. Agenda
for the meeting is enclosed herewith. Detailed programme schedule and venue for the
meeting will be communicated separately.

You are requested to kindly make it convenient to attend the meeting. A line in
confirmation to your availability for the meeting to the undersigned or Dr. S. S.
Ghonkrokta, Director (Enforcement) (Telefax: 011- 23220994, Email:
sghonkrokta@fssai.gov.in) will be highly appreciated.

Sd/-
(Dr. D.S. Yadav)
Deputy Director (Tech.)
Tele: 011-23231681
Fax: 011-23220994
E-mail: dsyadav@fssai.gov.in

To: As per list attached




LIST

Secretary, Department of Agriculture & Cooperation, Ministry of Agriculture,
Government of India, Krishi Bhawan, New Delhi. Fax:23386004, E-mail: secy-
agri@nic.in

Secretary, Ministry of Health & Family Welfare, Government of India, Nirman
Bhawan, New Delhi. Fax: 23061252, E-mail: secyhfw@nic.in

Secretary, Department of Animal Husbandry, Dairying and Fisheries, Ministry of
Agriculture, Government of India, Krishi Bhawan, New Delhi. Fax:23388006, E-
mail: secyahd@nic.in

Secretary (F&PD), Department of Food and Public Distribution, Ministry of
Consumer Affairs, Food and Public Distribution, Krishi Bhawan, New Delhi. Fax:
23386052, E-mail: secy-food@nic.in

Secretary (CA), Department of Consumer Affairs, Ministry of Consumer Affairs,
Food and Public Distribution, Krishi Bhawan, New Delhi. Fax: 23384716, E-mail:
secyca@fca.delhi.nic.in

Secretary, Ministry of Food Processing Industries, Government of India,
Panchsheel Bhawan, August Kranti Marg, New Delhi-110049, Fax:26493012, E-
mail: secy.hub@nic.in

Commerce Secretary, Department of Commerce, Ministry of Commerce &
Industry, Udyog Bhawan, New Delhi. Fax:23061796, E-mail: csoffice@nic.in
Secretary, Ministry of Micro, Small and Medium Enterprises, Government of
India, Udyog Bhawan, New Delhi. Fax:23063045, E-mail: secretary-
msme@nic.in

Secretary (PR), Ministry of Panchayati Raj, Government of India, Krishi Bhawan,
New Delhi. Fax: 23389028, E-mail: secy-mopr@nic.in

10.Secretary, Ministry of Environment and Forests, Government of India,

Paryavaran Bhavan, CGO Complex, Lodhi Road, New Delhi. Fax: 24361896 E-
mail: envisect@nic.in

11.Secretary, Ministry of Women and Child Development, Government of India,

Shastri Bhawan, New Delhi Fax:23381495, E-mail: secy.wcd@nic.in

12.Secretary, Department of Biotechnology, Ministry of Science & Technology,

Government of India, CGO Complex, Lodhi Road, New Delhi. Fax: 24362884,E-
mail: mkbhan@dbt.nic.in

The above mentioned Ministries/ Departments are requested to kindly nominate,
preferably a JS level officer but not below the rank of Director, for attending the
meeting.




13.Sh. Satish Gupta, Food Safety Commissioner for J&K & Controller, Drugs &
Food Control Organisation, State Food Health Authority, Patoli-Mangotrian,
Jammu-180007,J&K. Tele-fax:0191-2538527, 2538626, Mobile:09419180734, E-
mail: controllerdrugsfood@yahoo.in

14.Sh. Ashwini Kumar Rai (IAS), Food Safety Commissioner for Madhya Pradesh &
Controller Drugs (Food & Drugs Administration), Govt of Madhya Pradesh, ldgah
Hills, Bhopal-462001, Tele-fax: 0755- 2665385, 2660690 Mobile: 09425302060,
E-mail: fda_mp@hotmail.com

15.Dr. B. R. Meena, Food Safety Commissioner for Rajasthan & Director (Public
Health), Directorate of Medical, Health & Family Welfare Services, Govt. of
Rajasthan, Swasthya Bhavan, Tilak Marg, C-Scheme, Jaipur, Tele-fax: 0141-
2229858, Mobile: 09829164678, E-mail: directorph-rj@nic.in

16.Dr. (Mrs.) P. Sucharitha Murthy, Food Safety Commissioner for Andhra Pradesh
& Director, Institute of Preventive Medicine, Public Health Laboratories and Food
(Health) Authority, Naryanaguda, Hyderabad-500029, Tel: 040-
27560191/27552203, Fax: 040-27567894, Mobile: +919849905229, E-mail:
diripm@yahoo.co.in

17.Dr. H. G. Koshia, Food Safety Commissioner for Gujarat & Commissioner, Food
and Drugs Control Administration, Government of Gujarat, Block No. 8, 1st Floor,
Dr. Jivraj Mehta Bhavan, Gandhi Nagar-382010, Gujarat. Tel: 079-23253417,
23253399, Fax: 079-23253400, Mob: 09978405054, E-Mail:
hkoshia@yahoo.co.in, comfdca@gujarat.gov.in

18.Sh. B.S. Rama Prasad (IAS), Food Safety Commissioner for Karnataka,
Commissioner of Health & Family Welfare Services, Government of Karnataka,
Ananda Rao Circle, Bangalore-560009. Tel: 080-22354085, 22874039,
22210248 Fax: 080-22201813, Mobile: 09448494094, E-mail:
comhfw@gmail.com

19.Dr. S. Raveendran (IAS), Food Safety Commissioner for Kerala & Registrar of
Cooperative Society, Kerala, Office of Commissioner of Food Safety, Thycaud
P.O., Thiruvanthapuram-695014. Tel: 0471- 22322833, 2322844, Fax: 0471-
2322855, Mobile: 09446471982, E-mail: foodsafetykerala@gmail.com

20.Sh. Satish Chandra (IAS), Food Safety Commissioner for Punjab & Principal
Secretary (Health & Family Welfare), Govt. of Punjab, Department of Health &
Family Welfare, Room No. 624, 6th Floor, Mini Secretariat, Sector-9,
Chandigarh, Punjab. Tel: 0172-2743442, Fax: 0172-5016221, Mobile:
09815074500. E-mail: pbsatishias@gmail.com

21.TMT. Girija Vaidyanathan (IAS), Food Safety Commissioner for Tamil Nadu &
Principal Secretary to Health & Family Welfare, Fort St. George, Secretariat,
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Channai — 600 009 Tel: 044-25671875, Fax: 044-25671253, E-mail:
hfsec@tn.gov.in, gigiv_40@yahoo.com

22.Sh. Rupendra Chowdhury (IAS) Commissioner Food Safety for West Bengal &
Joint Secretary to Govt. of West Bengal, Health & Family Welfare Department,
Swasthya Bhawan, 3rd Floor, Wing "B", GN-29, Sector -V, Salt Lake , Kolkata -
7000091. Tel-Fax: 033-23574455, E-mail: pd_wbsapcs@wbhealth.gov.in

23.Sh. Sanjay Kumar Saxena, Food Safety Commissioner for Delhi, Government of
Delhi, A-20, Lawrence Road Industrial Area, Ring Road, Delhi-110 035. Tel: 011-
27194858, Fax: 011-27153846, Mobile: 09958988766 E-mail: dirpfa@nic.in

24.Shri Kaling Tayeng, IAS, Commissioner Food Safety for Arunachal Pradesh cum
Secretary (Health & FW), Government of Arunachal Pradesh, Department of
Health & Family Welfare, Itanagar, Arunachal Pradesh - 791111. Tel-Fax: 0360-
2244513, Mobile: 09402476546, E-mail: ktayeng@yahoo.com,
ktayeng@rediffmail.com

25.Sh. K.R Meena (IAS), Secretary Health & Revenue, Local Administration
Department, Chief Secretariat, Goubert Avenue, Puducherry-605001. Tel-Fax:
0413-2334144, Mobile: 09442149897, E-mail: secylad.pon@nic.in

26.Sh. Mahesh Zagade (IAS), Food Safety Commissioner for Maharashtra &
Commissioner Food and Drugs Administration Maharashtra, S.No.341, Bandra
Kurla Complex, Madhusudan Kalelkar Marg, Bandra (East), Mumbai-400051.
Tel: 022-26592207, 26590548, Fax: 022-26591959, Mobile: 09921007558, E-
mail: zmahesh@hotmail.com

27.Sh. B. Vijayan (IAS), Food Safety Commissioner for Goa & Principal Secretary &
Secretary (Health), Office of the Secretary (Health), Secretariat, Porvorim, Goa -
403521 , Tel: 0832-2419440, Fax: 0832-2419687, Mobile: 09527002327, E-mail:
b.vijayan@nic.in

28.Sh. K. Subramaniam, Food Safety Commissioner for Chhattisgarh & Controller,
Food and Drugs Administration, Govt. of Chhattisgarh, Kalibadi, Near Mahila
Police station, Raipur-492001. Tel. 0771-2235226, Fax: 0771-2221322, Mob:
09826143944, E-mail: maniiyer1958@yahoo0.co.in

29.Shri Manoj Kumar Sahu (IAS), Food Safety Commissioner for Daman & Diu &
Collector, OIDC Campus, Union Territory of Daman & Diu, Near Secretariat Fort
Area, Moti Daman- 396220. Tel: 0260-2230470, 2230689 Fax: 0260-2230570,
Email: collectordaman@gmail.com

30.Sh. D.K. Tiwari (IAS), Commissioner Food Safety for Chandigarh, 4™ Floor,
Chandigarh UT Secretariat, Delux Building, Sector-9, Chandigarh - 160017. Tel-
fax: 0172-2740045, E-mail:gulshangirdhar@yahoo.com

31.Dr. Rakesh Gupta (IAS), Food Safety Commissioner for Haryana & Mission
Director NRHM, Food and Drug Aurhtority, Department of Health, Government of
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Haryana, Paryatan Bhavan, Bays 55-58, Sector 2, Panchkula, Haryana. Tel:
0172- 2573922, Fax: 0172- 2580466, Mobile: 09501014440, E-mail: md-hr-
nrhm@nic.in

32.Dr. S.S. Sandhu, Food Safety Commissioner for Uttarakhand, Government of
Uttarakhand, 4- Subhash Road, Secretarait, Dehradun- 248001, Uttarakhand.
Phone: 0135-2711718, 2712061 Fax: 0135-2712113, Email:
healthsecyuk@gmail.com

33.Smt. Archna Agarwal (IAS), Food Safety Commissioner for UP, Secretary &
Commissioner, Food & Drug Administration, Government of Uttar Pradesh,
Naveen Bhawan, U.P. Secretariat, Lucknow, Uttar Pradesh- 226001, Tel-fax:
0522-2237617, Mobile: 09415126400, E-mail: commissionerfda.up@gmail.com

34.Dr. Shyamaghan Biswas, Commissioner Food Safety for Orissa & Director
(Public Health), Heads of the Department Building, Bhubneshwar-751001,
Orissa, Tel:0674-2396977, Fax: 0674-2390674, Mobile: 09437381619, E-mail:
dph.orissa@gmail.com

35.Dr. S. K. Paul, Commissioner Food Safety for A & N Islands, Andaman & Nicobar
Administration Secretariat, DHS Office, Port Blair-744102. Tel: 03192-233331,
Fax: 03192-232910, Mobile: 09434280898, E-mail: drsk_paul@yahoo.co.in

36.Sh. P. Hajela (IAS), Commissioner Food Safety for Assam & Secretary, Health &
Family Welfare Department, Govt. of Assam, Assam Secretariat, Dispur,
Guwahati-781006, Tel-Fax: 0361-2237366, 2260900, Email:
prateek.hajela@gmail.com

37.Sh. K. Moses Chalai, Commissioner Food Safety for Manipur, Commissioner &
Secretary (Health & Family Welfare), Govt. of Manipur, Room No. 233, Old
Secretariat, Imphal, Manipur-795001. Ph: 0385-2450682, 2450513, Fax: 0385-
2456395, Mobile: 09436893826, E-mail: mchalai@yahoo.co.in

38.Sh. S. K. Roy (IAS), Commissioner Food Safety, Principal Secretary to Govt. of
Tripura, Health and Family Welfare Department, Secretariat Complex, Khejur
Bagan, Government of Tripura, Agartala-799006, Tripura. Tel- 0381-2415058,
Fax: 0381-2410145, E-mail: dfwpm_agt@yahoo.co.in, sudipkin@yahoo.com

39.Shri. R. F. Lotha, Additional Commissioner FDA, Directorate of Health & Family
Welfare, Kohima —797001, Nagaland, Ph: 0370-2270457, Fax: 0370-2270062,
Mobile: 919436005825, E-mail: holin_z@yahoo.co.in

40. Sh. D.P. Wahlang (IAS), Commissioner & Secretary (Health & Family Welfare),
Room No. 315, Additional Secretariat Building, Shillong, Meghalaya-793001.
Tele-fax: 0364-2226978, Mobile: 09862011111, E-mail: dwahlang@yahoo.com

41.Dr. K. Bhandari, Commissioner cum Secretary (Health Care, Human Services
and Family Welfare), Department, Government of Sikkim, Tashilling, Gangtok-
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737102. Phone-03592-202633, Fax:03592-2204481, Mobile:09434000013, E-
mail: healthsecyskm@yahoo.com

42.Sh. M. Zohmingthangi (IAS), Secretary (Health &FW),Government of Mizoram,
Secretariat, New Capital Complex, Aizawl — 796001, Mizoram, Ph: 0389-
2328895, Fax: 0389-2320162, Mobile:09402112155, E-mail:
secyhealthmiz@gmail.com

43.Sh. K. Vidyasagar (IAS), Principal Secretary, Health & Family Welfare,
Department of Health & Family Welfare, Government of Jharkhand, Nepal
House, Doranda, Ranchi- 834002, Tel.: 0651-2491033, Fax: 0651-2490314,
Mobile: 09771407778, E-mail: kasi_vidyasagar@yahoo.co.in

44.Sh. Sanjay Kumar (IAS), Secretary, Health Department cum Executive Director,
State Health Society, Vikas Bhavan, New Secretariate Building,Patna-
800001.Tel: Tel: 0612- 2215809, 2281232, Fax: 0612-2224608, Mobile:
09473341775, E-mail: ed_shsb@yahoo.co.in

45.Shri Ali Raza Rizvi, IAS, Food Safety Commissioner for Himachal Pradesh cum
Secretary (Health), Government of Himachal Pradesh, H.P. Secretariat, Shimla —
171002 Telefax: 0177-2621904, Mob: 09816676222, Email: healthsecy-
hp@nic.in

46.Shri Sanjay Goel (IAS), Commissioner Food Safety & Collector, Collectorate,
Silvassa, Dadara & Nagar Haveli-396230.Ph.0260-2642721, 2644203, Fax:
0260-2642787, Mobile: 09913577711, E-mail: collector-dnh@nic.in.

47.Dr. N. Vasantha Kumar, Collector cum Development Commissioner & Secretary
(Health), Union Territory of Lakshadweep, Kavarati-682555, HPO Kochi. Tel:
04896-262256, Fax: 04896-263180, Mobile: 09446562278, E-mail: Ik-coll@nic.in

48.Sh. Sameer Barde, Asst. Secretary General, Confederation of Indian Food Trade
& Industry (Food wing of FICCI) / Retail, Phone No. : 23311920, 23738162,
23738760-70 (Ext.) 310, Email : sameer@ficci.com

49.Shri Pradeep Chordia, Chordia Food Products, 48/A, Pravati Industrial Estate,
Opp. Adinath Society, Pune-Satara Road, Pune-411009. Tel: 09922990064, E-
mail: admin@chordia.com

50.Dr. J. Tonpangyongdang Walling, Village-Sungratsu, Distt.-Mokokchung,
Nagaland.

51.Shri Arun Balamatti, 815, 7" Cross, Banashankari, 3 Phase, 3™ Block, 3™
Stage, Bangalore-560085

52.Shri R. Desikan, Founder Trustee, CONCERT and Consumer Association of
India, 3/242, Rajendra Garden, Vettuvankeni, Chennai - 600 041. Tel/Fax:
(044)24494576, (044)24494578, E-mail: nirdesi@gmail.com,
cai.indial@gmail.com



mailto:healthsecyskm@yahoo.com
mailto:kasi_vidyasagar@yahoo.co.in
mailto:ed_shsb@yahoo.co.in
mailto:lk-coll@nic.in
mailto:sameer@ficci.com
mailto:cai.india1@gmail.com

53.Smt. Keya Ghosh, Consumer Unity & Trust Society, Calcutta Resource Centre, 3
Suren Tagore Road, 2nd Floor, Kolkata 700 019, West Bengal. Telefax: 033-
24604987, Ph: 033-24604985, E-mail: calcutta@cuts.org

54.Dr. S.P. Vasireddi, Chairman and Managing Director, VIMTA Labs Limited, 142,
IDA, Phase-ll, Cherlapally, Hyderabad-500051, Andhra Pradesh. Tel: 040-
27264141, 040-27264444, Fax: 040-27263657, E-mail: mdo@vimta.com

55.Prof. Gopal Naik, Indian Institute of Management Bangalore (1IMB),
Bannerghatta Road, Bangalore-560 076. Ph: 080-26993194, E-mail:
gopaln@iimb.ernet.in
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Copy to:

1.
2. PSto CEO, FSSAI

3.

4. DD (GA) - with request for necessary arrangements for the meeting including

Sr. PS to Chairperson, FSSAI.
PS to Dir (E)

finalization of venue etc.
All concerned officers of FSSAI.
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PLACE, NEW DELHI - 110001




Programme Schedule

6" Meeting of Central Advisory Committee

Date: 18" January, 2012

Venue: Shangri-La’s Eros Hotel, 19 Ashoka Road, Connaught Place, New Delhi —

110001.
10:30 hrs Registration
Session- |
11:00 - 11:15 Opening Remarks by CEO, FSSAI & Chairman, CAC
11:15-11:20 Agenda Item No. 1
11:20-12:10 Discussion on Agenda Item No. 2
12:10 - 12:50 Discussion on Agenda Item No. 3
12:50 - 13:30 Discussion on Agenda Item No. 4
13:30 - 14:30 Lunch Break
Session — I
14:30 — 15:20 Discussion on Agenda Item No. 5
15:20 — 16:00 Discussion on Agenda Item No. 6
16:00 — 16:20 Summing up and Action points from meeting

16:20 Vote of thanks
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AGENDA ITEM NO.1

Confirmation of minutes of the fifth meeting of CAC held on 27" September, 2011

Minutes of the fifth meeting of Central Advisory Committee (CAC) held on 27"
September, 2011 at Hotel Taj Vivanta, New Delhi under the chairmanship of Shri

V.N.Gaur, Chief Executive Officer, FSSAI, are enclosed for the reference.




Minutes of 5" meeting of CAC

Minutes of the 5" meeting of Central Advisory Committee of Food Safety and
Standards Authority of India, held on 27" September, 2011 at Hotel Taj Vivanta,
New Delhi.

Shri. V.N Gaur, CEO, FSSAI and Chairperson Central Advisory Committee,
extended a warm welcome to all the members and their representatives to the fifth
meeting of the Central Advisory Committee. List of participants who attended the

meeting is at Annexure |I.

Chairperson in his opening address mentioned that though the Food Safety and
Standards Act was passed in 2006, actual functioning of the Food Authority started from
January 2009 with transfer of staff from other Ministries and Departments dealing with
food regulations. After more than two years of extensive stakeholders and public
consultations, Food Safety and Standards Rules and Regulations have been notified
and existing Acts and Orders mentioned in the second schedule of the Act, 2006 stands
repealed now. Simultaneously States and UTs also taken various steps to strengthen
administrative and enforcement machinery to implement new food laws in the country.
Now the first phase rather simpler phase is over with the implementation of the FSS Act,
which started from 5™ August, 2011. The second phase, which he termed as “Era of
FSS Act, 2006” will be much more complex and challenging as the level of expectation
of people is very high, they perceive FSS Act and Rules as panacea for all the food
safety matters. He stated that questions from public forum and manufacturers have
already started pouring in regarding food adulteration, impure food, complaints
launched under previous acts etc, which have to be dealt now. He stated that the CAC
has been continuously advising Food Authority since last three years and it is meeting

today to deliberate on the challenges ahead in implementation of FSS Act, 2006.

Mentioning the challenges before the Central and State Governments, it was
stated that the act has given a new edifice, where Food Safety Officer is a new version

of Food Inspector, not only with new designation, but also with new roles,




responsibilities, nomenclature and authorities. It is a food safety officer who has to guide
the food business operator about food safety and find defects in an establishment to
foster food safety and hygiene. The State Governments may make people aware about
the provisions of the new Act, and various measures taken/ being taken by the FSSAI/
State Governments. He stressed that focus should be on building technical capacity,
effective food safety audit system and development and strengthening of food testing
laboratories. States and UT’s should consider sharing of information and best practices
through regularly updating information on their own and FSSAI’'s website. This will also

lead to transparency in the system.

Agenda Item No.1l: Confirmation of minutes of the fourth meeting of the CAC held
on 24" May, 2011

The Committee confirmed the minutes of the fourth meeting of the CAC held on

24™ May, 2011, without any observations.

Agenda Item No. 2: Review of Action to be taken by States/ UTs for transition
from PFA to FSSA following the promulgation of FSS Act, 2006 w.e.f. 5™ August,
2011

Chairperson stated that due to overlapping of certain items in the agenda, the agenda
item No.3, 5a, 5b & 7 can also be discussed with above agenda item. The states/UT’s
briefed about the actions already taken or those in process, for implementing the FSS
Act, 2006.

1) CHATTISGARH:
» Separate Department of Food Safety yet not been created.
» Food Safety Commissioners and Designated Officers are appointed.
Government doctors appointed as Food Safety Officers after imparting
one month training on a part time basis, as recruitment for full time FSO’s

is in process.




» With regard to system for registration and licensing of food business, the
state government is waiting for software to be developed by FSSAI. The
authority for registration and licensing will be delegated to Municipal
Corporation and Panchayats. The Panchayat Secretary will be incharge
for food safety.

» Gap analysis of laboratories has already been done by Quality Council of
India. The State Government is in process of up-grading the laboratories.
Appointed retired Food Analyst on contract basis.

» Additional District Magistrates (ADMs) have been notified as Adjudicating
Officers for all the 18 districts.

> Appellate tribunals and special courts yet not established in the State. The
State Government informed of in this regard.

» Existing Public Prosecutors entrusted with the job under the new act.

» Training for designated officers and adjudicating officers is needed;
however, no training facility is available in the State. He requested
Maharashtra and Gujarat for extending support for training.

» Only 1 lab is presents in the state, and two more labs are required, for

which a proposal will be sent to the State Government.

Chairperson informed the committee that FSSAI made a presentation before
Planning Commission highlighted its strategy and budget projections for 12" FYP. Now
a letter communication has been received from the Planning Commission which apart
from other things also stipulates for the formation of a separate Department at State
level for food safety and has advised that implementation of food safety plan at

panchayat level is a must for every State.

2) ARUNACHAL PRADESH:
» Commissioner of Food Safety has been appointed and 1 full time DO and
15 District Medical Officers have been appointed as part time Designated
Officers. Three Food Safety Officer have also been notified, each FSO

given charge of 5 districts.




>
>

Development of systems for registration and licensing of food business is
In process.

The State has no food testing lab, utilising the services of Assam Public
Health Laboratory, Guwahati on payment basis.

Additional District Magistrates in every district have been notified as
Adjudicating Officers and one district level judge as the presiding officer.
No special court has been set up, and no public prosecutors have been
notified yet.

A ToT programme have been organised by FSSAI. Further trainings can
be organised in the State by clubbing the training with the neighbouring
states.

No food safety plan have been developed for the panchayat level.

10 more posts of Food Safety Officer will be created.

It was suggested by the chairperson, that instead of having part time Designated

officers for each District, it is better to employ full time DO’s, with specialisation in the

subject for more than one District, as they can work more religiously and proficiently.

3)

MANIPUR:

Commissioner of Health and Family welfare Department has been notified
as Commissioner of Food Safety, who is assisted by deputy food safety
commissioner and additional food safety commissioner.

Also, FSO’s and DO’s have been notified on requirement basis.

However, more staff for enforcement of food safety is required. 9 posts are
being created for FSO’s and 9 FSO’s have already been trained. 2 FSO’s
are required in the border areas.

Medical Officers have been notified as DO'’s for the time being, till the full
time DO’s are appointed.

No IT based registration and licensing system exists as yet. However, the

IT based system development is in process.




» The GAP analysis for the lab has been done by QCI, and construction of

one lab in Imphal is in process.

» ADM'’s of district have been notified as Adjudicating Officers, and in case

of districts without ADM, District Magistrate is notified as Adjudication
Officer.

» In case of establishment of food safety appellate, special courts and public

prosecutor, no action has been taken so far.

» The development of a food safety plan for panchayats is in process.

4) DELHI:

>

5)

The proposal submitted to Cabinet for creation of separate Department of
Food Safety.

Appointment of Commissioner of Food Safety, Designated Officers and
Food Safety Officers have been done. LHAs have been designated as
DOs.

32 full time FSO’s have been notified. In addition to this the powers of
FSOs will also be conferred to the Medical officers.

The department is waiting for the software for registration and licensing
and is in continuous consultation with FSSAI.

The inspection of the lab for NABL accreditation has already been done.
The Adjudicating Officers have been notified and training has also been
done.

The proposal for establishment of special courts is in High Court.

All DOs and FSOs have been trained

No old licence exists with the department as earlier licencing was done by
MCD & NDMC.

RAJASTHAN:

Director public health is notified as Commissioner Food Safety and Chief

Medical Officers have been notified as DO’s in all 33 Districts.




YV V VYV V

80 FSO’s have been notified and appointment of 41 more FSOs is in
process.

The up grading of 4 labs out of 7 is in process. None of the lab is NABL
accredited.

Development of system for registration and licensing under new Act is in
process.

Development of Food Safety Plan at Panchayat level is in process.
Establishment of Special Courts and Public Prosecutors is also in process.
Training of Food Safety Officers has been completed.

Assessment of funds needed is also in process.

6) PUDUCHERRY:
» A separate Department of food safety has been created with 21 new posts
proposed.
» Secretary Health has been appointed as Commissioner Food Safety and
12 DO’s and 3 FSQO’s have also been notified.
» The UT has only 1 lab, and the GAP analysis is already done and NABL
accreditation is in process.
» Forms for registration and licensing are under printing process and will be
completed in a month.
» 2 District Magistrates have been notified as Adjudicating Officers.
» Establishment of Food Safety Appellate Tribunal, Special Courts and
appointment of Public Prosecutors have been proposed to the court.
» Training of FSO’s has already been done by FSSAI.
» The proposal for financial assistance has been submitted to the Ministry of
food Processing Industries for up-gradation of laboratory.
7) PUNJAB:

>

Establishment of separate Department for Food Safety is in process.




8)

YV V VYV V

DO’s for 20 Districts have been notified, existing Food Inspectors have
been re-designated as FSO.

As previous registrations were done under Rule 2004, and not under PFA,
the registration and licensing procedure is in process.

The State has 1 food lab which has been assessed by QCI for up-
gradation.

The ADMs in every District appointed as Adjudicating Officer.

Food Safety Plan for Panchayats is yet to be developed.

The State has no Special Courts and Public Prosecutors.

Training for FSO’s has been done and those for DO’s and AO’s will be
done in October 2011.

UTTAR PRADESH:

A separate Department of Food Safety has been established.

Designated Officers appointed in all the 72 districts of the State.
Commissioner Food Safety has been notified and 290 Food Safety
Officers have also been notified.

The State has 6 labs, all assessed by QCI for gap analysis. The State has
one Food Analyst, but the requirement is more.

ADM of the districts have been notified as AO’s and have to be trained.
Establishment of Special Courts has been done. Appointment of Public
Prosecutors is in process. All the FSQO’s are trained and few DO’s are also
trained.

The food safety plan will be made after receiving the template from FSSAI.
IT based registration mechanism is in process. Helpline have also been

operationalised.

She inquired about the farming of parameters for testing of Oxytocin in fruits and

vegetables and requested FSSAI to issue advisory on packaged water.

9)

TAMIL NADU:




10)

Secretary Health is working as Food Safety Commissioner. Notification of
full time Commissioner Food Safety is in process. Total 584 posts of FSOs
have been created of which 533 FSO’s have been appointed and 32
Medical Officers have been notified as DO’s. State has 6 Food Testing
laboratories, Food Analyst has also been appointed.

Establishment of Special Court and appointment of Public Prosecutor is in
process.

Training for FSO’s have been completed, but DO training is yet to be
done. A request has been made to FSSAI for training of DOs.

System of registration and licensing of food business is in process and
infrastructure is under expansion.

The state is keen to take up online licensing system and is looking forward
for its implementation within a month.

State Government has sanctioned Rs.50 crore for the department.

MAHARASHTRA:

State Government has approved the structure as suggested by FSSAI.
State has appointed 30 Designated Officers and 32 more posts of DOs
sanctioned by the Government.

265 Food Safety Officers have been notified and merger of 58 FSOs
working with Municipal Corporations has been worked out.

The manual registration of food business have already been started and
the process of conversion of existing licences under PFA to new system is
expected to be completed by 31december 2011.

The IT based registration system is being developed with the help of NIC
Pune with special features such as geo tagging, mobile server connectivity
etc.

7 Joint Commissioners of the Department have been notified as

Adjudicating Officers.




11)

12)

As an interim measure Consumer Forums have been declared as Food
Safety Appellate Tribunal. Existing Public Prosecutors shall also function
under new Act.

Development of food safety plan is in process.

UTTARAKHAND:

The Secretary Health has been appointed as Food Safety Commissioner.
Chief Food Inspectors of 13 districts have been appointed as DO’s.
Notification of FSO’s has also been done. Notification of AO’s is in
process.

A manual system for licensing and registration will start soon.

The State is waiting for the software from FSSAI, for implementation of IT
based registration system.

The State has only one laboratory. The QCI inspection of the lab has been
done and report is awaited, due to which NABL accreditation is delayed.
The appointment of food analyst has been done.

Establishment of food Safety Appellate Tribunal is under process. The
establishment of Special Courts and appointment of Public Prosecutors is
under process and the matter is under consideration of State Government.

DOs and FSO attended training programmes conducted by FSSAI.

MADHYA PRADESH:

Commissioner Food Safety, part time DO’s and FSQO’s have been notified.
Government sanctioned 20 posts of Designated Officers.

The State is looking forward for the software to be provided by FSSAI,
based on which it will start its IT based registration system.

The GAP analysis has been done for the labs under PFA and proposal
has been sent to Government for up grading the labs.

The establishment of Food Safety Appellate Tribunal is under process.




13)

14)

Y

The State has a training institute where full time trainings can be
organised.
No formal induction training took place for DO’s and FSO’s

The development of food safety plan is yet to be started.
NAGALAND:

Secretary Health and Family Welfare have been notified as Food Safety
Commissioner.

Chief Medical Officers have been notified as Designated Officer and Food
Inspectors under PFA have been notified as Food Safety Officer.

No steps have been taken in the area of licensing and registration for food
business operators. Nagaland depends on other States for food supply as
very few food manufacturing industries exist in the State. However,
Chairperson pointed out that not only big industries but small FBOs and
retailers also need licence or get registered, therefore system for
registration and licencing need to be developed immediately.

IT based registration system has not been started.

The State has one food testing lab, for which the GAP analysis has been
done and the process of up-gradation started. Public Analysts have been
notified as Food Analyst.

District Magistrates have been notified as Authorised Officers.
Establishment of Food Safety Appellate Tribunal has not yet started.

No Special Courts have been established and no appointment of Public
Prosecutors has been done.

Induction training for Food Safety Officers has been done, but for
Designated Officers, training has to be planned.

Development of a food safety plan not yet started, since this is new area,
constant guidance and support from FSSAI is needed.

GUJARAT:




15)

Food Safety Commissioner notified, 31 DO’s, 165 FSOs and 10 public
analyst have also been notified.

Proposal has been sent to Government for sanction of 25 new posts of
FSOs and 19 posts of DOs.

The State has 6 labs, 3 of which are of State Government labs and 3 are
of Corporation. Out of these, 1 lab is NABL accredited.

State has organised 22 public awareness programmes. The state
government is interlinking with print and mass media like doordarshan to
spread mass awareness about the new Act.

Licensing and registration process started, 200 temporary licences and
registrations have been done for local mela being organised in the State.
Induction training for 55 Food Safety Officers have been done.

One lab is being upgraded to develop it as Centre of Excellence for food
safety, proposal for financial assistance of Rs. 6 crore have been
submitted to MFPI.

GOA:

Food Safety Commissioner has been notified, along with Designated
Officers and Food Safety Officers. The Additional Collector General has
been notified as Adjudicating Officer.

The constitution of Food Safety Appellate Tribunal is under process.

The State has 1 lab, for which GAP analysis has been done, and report
submitted to the Government with the proposal for appointment of 3 level
supervisor.

Assistance is required for development of infrastructure for testing of
microbiological parameters and recruitment of microbiologists is required.
The process of registration and licensing has been started. The
Designated Officer will look after licensing and Senior Food Inspector will

look after registration.




The State is waiting for the software developed by FSSAI, for

implementation of IT based licensing and registration system.

Awareness programme has been initiated through television, pamphlets

and booklets published in three languages.

The State Food Safety Commissioner have submitted the following issues:

1)

2)

3)

4)

5)

6)

7)

In condition of licensing, different qualification of the person
supervising the production process are mentioned. Whether these
gualifications are necessary in case of restaurants.

The FSS Act, 2006 says that four copies of the report to be sent to
DO but in FSS Rules, 2011, it is silent about the report to be sent to
Food Safety Commissioner.

Whether all existing licenses come under State jurisdiction.
Whether local/ State FSO will have the jurisdiction over Central
Licensing.

While adjudicating, offences only with fine under the provisions of
the Act. Whether the State Food Authority will have specific
account head to receive the amounts of penalty so as to utilize this
fund towards capacity building programme.

What is proof of document regarding Annual turnover to be
submitted by the FBO under Registration.

Whether police cognition will be there on the food safety offences
under the IPC.

CEO, FSSAI clarified the same queries as follows:

1) In restaurant the person supervising the Food processing should have

the qualification mentioned in the condition of license i.e. diploma in

hotel management and catering technology.

2) Out of two copies of Food Analyst report sent to DO, one will be

forwarded to FSC at the time of adjudication.




16)

3) Jurisdiction of Central and State licencing will depend upon the cut off
limits specified in the Regulations. Accordingly State and Central DOs
are expected to transfer the licencing records.

4) Local FSO will have the jurisdiction over centrally licenced units in
case any emergency situation arrises.

5) Concerned State may decide the Head of Account for depositing the
penalties. .

6) Regarding the proof of document to be submitted by the FBO in case
of annual turnover, it is mentioned in the form that any supporting
document, if existing can be submitted.

7) Regarding the police cognisance of Food Safety offences with regard
to special section of IPC will be clarified soon.

HARYANA:

A separate Department known as Food and Drug Administration has been

established. 200 posts have been shifted from Department of Health to

this new Department.

Food Safety Commissioners have been notified.

Local Health Authorities have been notified as DO for 21 districts for 1

year.

One FSO for each District have been notified and 42 new posts

recommended for sanction by the Government.

Additional Deputy Commissioners have been notified as Adjudicating

Officers.

The processes of IT based registration and licensing and strengthening is

under process and the proposal has been sent to the State Government.

The State has 2 labs and 2 Food Analysts have been appointed under the

new Act.

Proposal has been sent for establishment of Special Courts, appointment

of public prosecutors and Food Safety Appellate Tribunal.




17)
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The state is looking forward to FSSAI for the induction training as no
formal training institute or centre is present in the State, where trainings
can be organised.

Induction training for Designated Officers is yet to be done.

ANDHRA PRADESH:

A separate Department for Food Safety has been created.

Gazetted Food Inspectors and Local Health Authority have been notified
as DO.

48 full time Food Inspectors have been notified as Food Safety Officer.
The licensing and registration process has been started manually with
rudimentary infrastructure.

The state has 1 lab, with adequate infrastructure and staff.

Food analyst has been notified.

2 more labs are being upgraded.

ADM is notified as Adjudicating Officer and induction training has been
done.

Establishment of Special Courts, Food Safety Appellate Tribunal and
appointment of Public Prosecutor is under consideration.

Induction training for FSO and 12 DO have been completed.

The State is waiting for the draft prepared by IIM, Bangalore and its pilot

testing, based on which Food Safety Plan could be developed.

18) CHANDIGARH:

>

>

>

Food Safety Commissioner and Assistant Food Safety Commissioner
have been notified.

Deputy Commissioners have been notified as Adjudicating Officer and 3
FSO have been notified.

Food Safety Officers have been asked to prepare Food Safety Plan in

accordance with the local area.




19)

20)

Induction training for Food Safety Officer has been done.

The State has no lab of its own, and works with labs in Punjab and
Haryana.

The proposal of establishment of State’s own lab has been submitted to
the government.

The creation of Food Safety Appellate Tribunal is under process.
Additional District Session Judge has been notified for Special Courts, and
appointment for public prosecutors is under process.

Awareness programme has been initiated through meeting with FBO and
advertisement about the penalties and offences as the festive season is

going on.

KARNATAKA:

>

YV V V V

District Surveillance Officer and Medical Officer have been notified as
Designated Officers.

130 Food Safety Officers have been notified.

Notification of Adjudicating Officer is under process.

The State has 4 labs, 1 of which is under process of upgradation.

The induction training for all the Authorities is completed.

JAMMU AND KASHMIR:

>

Y VY

YV V V V

A separate Food and Drug Administration for Food Safety has been
established.

Food Safety Commissioner is notified by the Government.

There are 22 districts, 25 DO have been appointed, out of which two will
be working under Municipal Corporation and one DO for Central.

The process of registration and licensing has not yet started.

IT based registration system not yet started.

The State has 2 labs, for which GAP analysis is completed.

The appointment of Adjudicating Officer is under process.




>
>

Establishment of Food Safety Appellate Tribunal has not yet been started.

Induction training for FSO is completed, but training for DO is not yet
completed.
Both the DO and FSO are claiming the jurisdiction for Registration

Authority and it was clarified by CEO that Registration Authority will be as
near as to the FBO and can facilitate easy approach so the FSO may be
appropriate for Registration Authority.

21) HIMACHAL PRADESH:

>

Separate Directorate of Health Safety and Regulation is created in the
State.

The appointment of Commissioner Food Safety, Designated Officer and
Food Safety Officer is completed.

Manual process of registration and licensing have been started and have
consulted NIC for IT based registration process.

The GAP analysis for the State labs have been done and are in the
process of up gradation according to the NABL criteria.

The establishment of Food Safety Appellate Tribunal and Special Court is
under process.

The development of Food Safety Plan is in nascent stage, and required
efforts are under process.

Food Safety Commissioner deliberated the following isuue :

Sample has been collected under PFA Act, 1954 before 05.08.2011
whether the prosecutions or other actions regarding food samples, shall
be made as per the provision of FSS Act, 2006 or as per provision of
earlier enforced PFA Act, 1954. It was clarified by the CEO that the law
will be applicable which was there on the day of sampling or on the day
crime was committed. So cases pertaining to dates prior to 05.08.2011 will

be taken up under PFA provision.




22) MEGHALAYA:

>

Department of Food Safety has been notified and Commissioner Food
Safety appointed in the State.

The licensing under PFA will be switched over and will be continued under
the new Act.

Food Safety Officers will look after registration work and licensing will be
looked after by Designated Officers.

IT based system of registration is under process.

The State labs are not well equipped, lack infrastructure but the GAP
analysis has been done.

The State has no Food Analyst of its own, and utilising services of Food
Analyst of Government of Assam.

The ADM of the districts have been notified as Adjudicating Officer.

The establishment of Food Safety Appellate Tribunal is in process.

Deputy Technical Advisor, Food & Nutrition Board, Ministry of Women and Child

Development expressed that they will be willing to support the quality control

laboratories and charges for analysis to be finalised by FSSAI. WCD also have four labs

located in Chennai, Mumbai, Calcutta and Delhi. However, services of more labs are

required by Ministry for testing of food samples for ICDS. Chairperson responded that

the charges for NABL accredited labs have already been rationalised by FSSAI and

details are available also on website.

Mr. R. Desikan, Representative from the consumer organizations stressed that
FSSAI should identify 4 training Institutes located in North, South, East and West

regions for imparting training to all functionaries engaged in food safety. He also pointed

out that States always keep promising in development of infrastructure for food safety

without any timeline.

Agenda ltem No.4a & 4b:




Presentation on FSSAI's Centralized State Licensing & Registration System of Food
Business Operators was given by NISG Officials. The main gist of the presentation was
to develop an integrated, centralized, secure, scalable, computerized Licensing and
Registration System of Food Business Operators (FBO) for the States that shall not only
provide an easy-to-use interface for FBOs, but also equip state authorities to manage
the large number of applications from FBOs. A demonstration for the same was given to
the Officials from various States/ UT’s. NISG explained that there is a proposal to
support the states at Commissioner Food Safety office by giving staff as PMU (Minimum
four people) for 3months and 1 week training to each DO at their premises. The
supervision and maintenance will also be provided for one year. CEO, FSSAI
mentioned that this software is likely to be available from 1% week of October. It was
asked from one of the member that whether there is a scope of increase of the software
towards the sampling, collection and report etc. CEO explained that there is a plan to
have the total e-governance system including mobile based system of generating the
code of the sample on the spot itself. It was also mentioned that the states which have
necessary hardware and infrastructure in place can approach NISG and subsequently
NISG will make necessary software changes particular to the State as per requirement
of State. These changes may take 1month. So at least 2 months be given to start this

project in a State/ UT.

One of the member suggested to include the suspension or cancellation details
in the present software and who suggested that there should be separate central and

state system.

Agenda Iltem No.5a & 5b:

Presentation by Dr. J.P. Dongare on Training and Capacity Building covered mainly

about the training programmes already conducted for the Officials in the States and the
programmes yet to be conducted in the near future for imparting knowledge and

communication skills desirable for regulators (DO, FSO, Authorised Officers,




Commissioners, Lab Analyst) for enforcement of new provisions under FSS Rules and
Regulations.

Agenda Item No.6: Information Updation System for States/ UT’s — Monthly

Reports in Prescribed Format

It was requested that All States/ UT’s must provide information on FBO’s and sampling
in two formats circulated for this purpose. Similarly, the information on website
regarding States/ UT may be updated regularly and passwords for assessing website
have already been sent to States.

Agenda Item No. 8: Establishment of Grievance Machinery/ Helpline in each State/

UT — Nomination of Nodal Officer for Handling Complaints/ Grievance
It was suggested by the CEO that each State should nominate a Nodal Officer and e-
mail addresses should be created for handling complaints/ grievances and suggested to

have a separate website detailing their information.

Agenda Item No. 9: Presentation on Sampling Procedure for Microbiological

Testing

Presentation on Sampling Procedure for Microbiological Testing was presented by Dr.
Dhir Singh, ADG (PFA), FSSAI, highlighted on the hygienic procedures to be followed
for sampling and equipments for various microbiological testing. It was suggested by
one of the member that FSO to be trained well about these microbiological sampling
procedures and procedure to be established for the temperature maintenance and
aseptic packing. CEO, FSSAI clarified that mechanism will be identified to develop
sterilized kits for both FBO and FSO in case of microbilogical sampling. He also

stressed for a need to have training of FBO’s also on microbial sampling procedure.

Agenda Item No. 10: Presentation on Risk Analysis

Presentation on Risk Management was made by NISG. The presentation highlighted on

the structure of Risk Analysis which is basically an approach to food safety control. The




structure involves three main components for effectively managing the Risks
encountered at any step in food processing and these are Risk Assessment, Risk
Management and Risk Communication. A balance between all the components will lead
to effective Risk Management system.

Agenda Item No. 11: Draft 12" Five Year Plan Proposal of Food Safety and

Standards Authority of India

Presentation on draft 12" Five Year Plan Proposal of Food Safety and Standards
Authority of India was presented by Sh. Sanjay Singh, Deputy Director, FSSAI. Under
this all the plans of action to be taken for achieving the goals of the Authority were
discussed. The main areas of concern were regarding Research & Development
Centre, Enforcement/ Licensing Structure, Food Testing Laboratories, Awareness

among consumers/ stakeholders.

Actionable Points from 5™ meeting of CAC: Based on the discussion held during the
meeting the following actionable points emerged.

1. Clarification on issues regarding effective implementation of FSS Act in States/
UT’s will be issued from time to time which will also be available on FSSAI
website.

2. All clarification will be addressed and uploaded in the website as FAQ’s/ or
otherwise.

3. Time frame should be fixed for putting enforcement structure in place at State
and Central level.

4. Creation of helpline and website at State level on food safety and integration of
the same with FSSAI helpline and website.

5. Regarding transfer of License; there is a possibility that presently unit falls under
Central Licensing but record exists with State and vice-versa, the records have to
be transferred by concerned Designated Officer of State to Central and from

Central to State depending on the capacity/ cut off limits.




6. Full time Designated Officers and Food Safety Officers specialized in the
concerned area must be appointed for effective functioning of the system.

7. While appointing all the statutory functioning under the Act it should be
considered as per qualification and rank laid down under FSS Act, 2006 and
Rules, 2011. If any deviation is suggested, it should be consulted and vetted by
law Ministry/ Department.

8. The States/ UT’s have to notify the Registering Authority in time bound manner.
The Registration has to be such that the Registering Authority is within the easy
approach of FBO.

9. FSSAI is preparing an ambitious plan with adequate budget under 12" FYP for
creating awareness. Food Safety Officers may initiate dialogue with Panchayats,
Municipal bodies and FBOs to generate awareness about Food Safety.

10.Plan related to recruitment of large number of Food Safety professionals
possessing a degree either in Food Science or Food Technology or Food &
Nutrition. It was mentioned that FSSAI will organize a workshop on 2™ & 3"
November involving professionals from food technology Institutes, auditing
agencies to decide the curriculum of Food Safety in colleges and institutions.

11. State governments have to make rules for effective utilization of funds mentioned
in the Act for rewards.

12.Initially the training programs for FSO, DO and AO are conducted by the Central
Authority but in future the training programs will have to be conducted by the
State Government in their respective training institutes. For the purpose 5-10
institutes in different parts of the country may be identified for capacity building
for imparting such training.

13. A detailed syllabus for the training of DO and FSO has been prepared by Indian
Institute of Public Health (IIPH) and training to the officers will be imparted
accordingly.

14.1IM, Bangalore has prepared a Food Safety Plan for Panchayats that may be

discussed in the next CAC meeting.




15.The States/ UT’s must share their prosecution cases with the Authority so that
appropriate actions on the same can be taken. This policy will be more specific to
States and it should be classified as serious and non-serious cases. Guiding
principles have to be laid down for this.

16.The States/UT’s have to confirm their interest of starting the On-line system for
Licensing/Registration.

17.Regarding IT enabled Licensing and Registration, Authority is looking forward in
time bound manner that how many States wants to join this software. Accordingly
the agencies will be allotted to customize this software. The FSSAI will provide
and maintain the required servers for hosting even state applications and will
provide a fixed number of man-hour support for rolling out the licensing software
by way of organizing training of the officers of Commissioner Food Safety and
Designated Officers.

18.Mobile lab and rapid test are being developed. Validity test has to be conducted
in rapid test kit.

19. States which have not given their PFA report for the year 2010 which has to be

send at the earliest.

Meeting ended with vote of thanks to all.

*kkkkkkkkkkkkk




ANNEXURE -1

The following were present during the Fifth Meeting of Central Advisory Committee of
FSSAI held on 27" September, 2011 at 1100Hrs at Hotel Vivanta (Ambassador), Sujan
Singh Park, Near Khan Market, New Delhi.

1. Sh. V.N. Gaur, Chairperson CAC and CEO, FSSAI

2. Sh. Satish Chandra, Food Safety Commissioner & Principal Secretary (Health &

Family Welfare),Chandigarh, Punjab

Smt. Stuti Kacker, Principal Secretary, Lucknow

Sh. R. Desikan, Trustee, CONCERT, Chennai

Sh. U.K. Mitra, Deputy Food Safety Commissioner, Arunachal Pradesh

Dr. Ravi Shankar Katkar, Deputy Director, P.H.l., Bangalore, Karnataka

Sh. Pradeep Chordia, Chordia Food Products Ltd., Pune

Sh. B.C. Joshi, Deputy Commissioner, D/O Food & Public Distribution, New Delhi

Sh. K.W. Marbaniag, Additional Secretary, Health & Family Welfare Department,

Meghalaya

10.Dr.(Mrs.)P. Sucharitha Murthy, Food Safety Commissioner, Andhra Pradesh

11.Dr. Anil Sharma, Advisor to Uttarakhand Government, Uttarakhand

12.Dr. B.L. Sharma, J.D.R.M, Representative Food Commissioner, Rajasthan

13.Dr. H.G. Koshia, Commissioner, FDCA, Guijarat

14.Sh. Mahesh Soni, Deputy Secretary (FDCA), Gujarat

15.Sh. R.S. Pal, Designated Officer, Office of Food Safety Commissioner,
Uttarakhand

16.Sh. K.S. Singh, Food Safety Commissioner, Delhi

17.Sh. R.M. Sharma, State Drug Controller cum Joint Commissioner(FDA),
Panchkula

18.Sh. Salim A. Veljee, Director, Food & Drugs Administration & Additional
Commissioner Food Safety, Goa

19.Sh. Tekeham Brojendro Khaba Meitei, Deputy Food Safety Commissioner,
Manipur

20.Sh. Satish Gupta, Food Safety Commissioner, Jammu & Kashmir

21.Sh. Girija Vaidynathan, Food Safety Commissioner, Tamil Nadu

22.Sh. Sanjay Prasad, Director, Ministry of Health & Family Welfare

23.Dr. S.C. Khurana, Deputy Agricultural Marketing Advisor, Directorate of
Marketing &Inspection Department of Agriculture & Cooperation, Ministry of
Agriculture

24.Ms. Archana Aggarwal, Secretary & Commissioner, FDA, Uttar Pradesh
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25.Dr. G.S. Bhullar, Deputy Director, Dept. of Health & Family Welfare, Chandigarh,
Punjab

26.Dr. G.L. Upadhayay, Dept. of Food Safety, Puducherry

27.Sh. Mahesh Zagade, Food Safety Commissioner, Maharashtra

28.Sh. Ashwani Kumar Rai, Food Safety Commissioner, Madhya Pradesh

29.Sh. K. Subramaniam, Food Safety Commissioner, Chattisgarh

30.Sh. G.H. Rathod, Joint Commissioner (FDA), Maharashtra

31.Sh. Rohit Jamwal, Joint Food Safety Commisssioner, Himachal Pradesh

32.Dr. R.T. Porkai Pandian, Director of Public Health and Preventive Medicine,
Chennai

33.Sh. Sameer Barde, Assistant Secretary General, FICCI, New Delhi

34.Dr. S. Premi representing Joint Secretary Dr. Shreeranjan, Deputy Technical
Advisor, Food & Nutrition Board, Ministry of Women & Child Development

35.Dr. Satbir Singh, SMO cum DO, Chandigarh

36.Sh. R.K. Ahuja, Designated Officer, Dept. of PFA, Govt. of India, Delhi

37.Sh. H.G. Upreti, Consultant, Ministry of Panchayati Raj, New Delhi

* |t may be noted that names of participants have been arranged as appeared in the attendance
list and does not follow any seniority order. Any mistake in name spelling is regretted.




AGENDA ITEM NO.2
Progress of the States/ UTs regarding implementation of FSS Act,
2006.

The Food Safety & Standards Act, 2006 has been operationalised w.e.f 05.08.2011
throughout the country; therefore, it is required to review the progress of States/UTs
regarding effective implementation of FSS Act, 2006. A copy of actionable points of 5
CAC meeting and the formats of monthly reports are enclosed at Annexure — Il as
FSSAI has not received any response from States/ UTs Food Safety Commissioner.
States/ UTs may kindly give details of the names/ phone numbers etc. of all Dos, AOs
and FSOs for uploading on website.




AGENDA ITEM NO.3

Status of Public labs functioning in States/ UTs.

Under Section 43 of the FSS Act, the Food Safety and Standards Authority of
India is required to notify food laboratories and research institutions accredited by
National Accreditation Board for Testing and Calibration Laboratories (NABL) or any
other accreditation agency for the purposes of carrying out analysis of samples by Food
Analyst. As such all labs in the countries need to be accredited by NABL or other

accreditation agency to undertake the analysis of samples under the new Act.

After FSS Act, 2006 coming into force and repeal of PFA Act, 1954 w.e.f. 5"
August, 2011, the existing 72 Public Health laboratories which were testing food
samples under PFA Act have now been authorized by the Food Authority to function
under Section 98 of FSS Act, 2006 till any further notification is issued under Section 43
of FSS Act, 2006. The Central Food Laboratories at Kolkata, Pune, Mysore and
Ghaziabad have also been approved to function as the Referral Food Laboratories. Gap
analysis for 50 labs have been got conducted. All 72 labs have to be upgraded to NABL
Lab.

After the implementation of the FSS Act, 2006, the status of functioning of Public
laboratories at States/ UTs may be updated with regard to respective gap analysis

report sent and circulated earlier including the status on
e Number of food analysts working/ yet to be appointed
e Human Resource Development

e Equipments available/ required to be procured

Each State have to prepare plan for such up gradation in a time bound manner.




AGENDA ITEM NO.4

Progress regarding online licensing and Registration in States/ UTs.

The Food Safety and Standards Authority of India (FSSAI) has been established
under Food Safety and Standards Act, 2006 which consolidates various acts and orders
that have hitherto handled food related issues in various Ministries and Departments.

In exercise of the powers conferred under section 92 of the Food Safety and
Standards Act, 2006, the Food Safety and Standards Regulations (Licensing and
Registration), 2011 have been notified in the Gazette of India dated 1% Aug 2011, under
which it is mandatory for all Food Business Operators in the country to be registered or
licensed in accordance with the procedures laid down in the regulation. Development of
IT enabled Central Licensing System of Food Business Operators in India (including
Prototype design) was started on 1 June, 2011 and system was made online on 18"
August, 2011 for FBO’s and FSSAI Regional Offices.

The readiness of the States for the implementation of IT enabled Online
Licensing and Registration System was sought during the fifth meeting of CAC that was
held on 27" September, 2011. It was decided that the FSSAI will provide and maintain
the required servers for hosting even state applications and will provide a fixed number
of man-hour support for rolling out the licensing software by way of organising training
for the Commissioner Food Safety and Designated Officers. Now states have to indicate
their willingness/ preparedness for implementation of online system of Licensing/
Registration. 5 States have already given such willingness in which are Delhi, Goa,
Chandigarh, Andhra Pradesh and Maharashtra.




AGENDA ITEM NO.5

Status of creation of helpline and website at State level on food safety
and integration of the same with FSSAI helpline and website.

The Central helpline has started functioning having contact No. 1800112100. The
need of helpline and website at State level on food safety and integration of the same
with FSSAI helpline and website was sought during the fifth meeting of CAC. States
have to prepare plan for implementation of these facilities. States may also indicate the

names of nodal officers and phone numbers.




AGENDA ITEM NO.6

Status of Trainings for different categories of Stakeholders.

Under section 16(3)(h) of the FSS Act, the Authority is expected to provide
training programmes of food safety and standards for the stakeholders, industry,
regulators and other stakeholders. Training & development efforts need to be
appropriately geared as a step in this direction. The training of regulators shall focus on
competence needed to be developed based on their roles and responsibilities. It is

necessary to equip them with the required skills and competence to perform their role.




AGENDAITEM NO. 7

Any other item with the approval of Chair




Annexure - |l
Dir (F & VP)/43/CAC/FSSAI/09 — Vol. — I
Food Safety & Standards Authority of India
FDA Bhawan, Kotla Road,
New Delhi — 110002

To Date: 23.11.2011
Food Safety Commissioner’s

All States/U.T’s

Sub: Progress Report on the actionable points of 5" CAC Meeting — reg.
Sir/ Madam,

This is with reference to the 5™ CAC Meeting held on 27™ September, 2011 at

Hotel Taj Vivanta, New Delhi. During the meeting some actionable points were

discussed. You are hereby requested to inform about the progress of the following listed

actionable points discussed during the meeting:

1) Creation of helpline and website at State level on food safety and integration of the
same with FSSAI helpline and website.

2) The States/ UT’s have to notify the Registering Authority in time bound manner. The
Registration has to be such that the Registering Authority is within the easy approach
of FBO.

3) State governments have to make rules for effective utilization of funds mentioned in
the Act for rewards.

4) The States/ UT's must share their prosecution cases with the Authority so that
appropriate actions on the same can be taken. This policy will be more specific to
States and it should be classified as serious and non-serious cases. Guiding
principles have to be laid down for this.

5) The States/UT’s have to confirm their interest of starting the On-line system for
Licensing/Registration.

6) Regarding IT enabled Licensing and Registration, Authority is looking forward in time
bound manner that how many States wants to join this software. Accordingly the
agencies will be allotted to customize this software. The FSSAI will provide and
maintain the required servers for hosting even state applications and will provide a
fixed number of man-hour support for rolling out the licensing software by way of
organizing training of the officers of Commissioner Food Safety and Designhated
Officers.

Thanking You,

Yours Sincerely,
Sd/-

(Dr. D.S. Yadav)

DD (Tech)

Tel-011-23231681




MONTHLY REPORT OF THE

FOOD BUSINESS OPERATOR

FOR THE MONTH OF

(State/UT)

Category of Food

S.No : Number of Licenses Number of Registrations
Business Operator
Existing | Adde | Cancelle | Total Existing | Added | Cancelle | Total
d d d

1. | Manufacturing/processi
ng including sorting,
grading etc.

2. | Milk Collection/ chilling

3. | Slaughter House

4. | Solvent extracting unit

5. | Solvent extracting plant
equipped with pre
cleaning of oil seeds or
nre expellina of oil

6. | Solvent extracting and
oil refining plant

7. | Packaging

8. | Relabeling (manufactur
ed by third party under
own packing and
labeling)

9. | Importing

10, Storage/warehouse/

11| Retail Trade

12| Wholesale Trade

13, Distributor/ Supplier

14, Transporter of Food

15, Catering

16| Dhabha or any other
food vending
establishment

17| Club/ canteen

18| Hotel

19, Restaurants

20, Other (s), please specify

Commissioner Food Safety




LABORATORIES

MONTHLY TESTING REPORT OF THE ............. (State/UT)
FOR THE MONTHOF ..........
Total No.of No.of No.of Number of Number of
S|, Category of Food Samp_les Samples | Samples Cases Convic_tions/
No Stuff Received Analysed | found Adult. | Launched Penalties
&
Misbranded
Crimina Conviction
1 2 3 4 I Civil | s Penalties
MW |R|T M/W | R MW |R|T
Beverages
1 1.Alcoholic
2.Non-Alcoholic
3.Mineral Water& P
& Drinking Water
2 Spices and Condiments
1. Whole
2. Powder
3 Sweetening Agents
Sweets and
4 Confectionery
5 Savouries/ Namkeens
6 Backery Products
Tea,Coffee,Coco,Chico
7 ry&Infusion
8 Milk
Butter,Ghee,lce-cream
9 &other milk products
Edible oils, Fats&
10 | Vanaspati
Creals, Cereals
11 | products&Pulses
Fruit and Vegetable
12 | Products
a) Processed fruit
products like
Jam,Jellies, Dates etc..,
b) Pickles
13 | Infant Milk substitutes
Infant Food ( Weaning
14 | Food)
15 | Salt & lodised Salt
Supari, Panmasala &
16 | Gutkha
Other Misc.Food
17 | articles
TOTAL
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